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This R.A. has been filed by the applicant for
reviee of orders passed by this court in CeAe
NO.31 of 1996 dated the 24th February, 2004 whereby
the reliefs claimed by the apolicant were rejected.

2, The applicsant has challenged the order deted
the 24th pebruary, 2004 Passed in 0O.A. N0.31/9

on the ground that the statements made in the
O.A. and rejoinder Bpbmitted Dby the applicant
have not been @iscussed in the order passed by
this courts

3. I have gone through the order and find thates
the statements made in the 0“"& and rejoinder File
by the applicant have been[}akerJ into accaunt.IL i JV_
of the considered opinion that the aPplicant has
failed to satisfy to review the order passed in

the O.p. @as the scope of review is very

limited under the provisions prescribed

in the central Administrative fTribunal (Pr ocedure})
Rules, 1987 and also as per the mrovisions ‘
contained in order 47, CsP.C. which provides that
and order can be reviewgonly if there is some ms&ki
or error apparent on the face of the record, which

in the prsent case the applicant has miserably failed
to establish: . and the R.A. does not merit  for
preliminary hearing and deserves to be dismissed
at the circulation stages.

—

4, In view of the above mentioned reasons, I find
RO reason tJo review the arder passed in the OsAe

and, accardingly, the ReA. is dismissed at the
circulation stage with no or &8s tO costse
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